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PER G.MANJUNATHA (A.M): 
 

 
 This appeal filed by the assessee is directed against final 

assessment order passed by the Ld. AO u/s 143(3) r.w.s. 144C(13) 

of the Act, 1961, pursuant to directions of the Ld. Dispute Resolution 

Panel (DRP)-1, Mumbai u/s 144C(5) of the I.T.Act, 1961 for the AY 

2013-14. 

 

2. The Ld. AR for the assessee, at the time of hearing filed a 

letter, dated 30/01/2020 and submitted that the assessee wants to 

withdraw appeal filed for the year, because there is no surviving 

Transfer Pricing Adjustment or any other additions/disallowances in 

the final assessment order passed u/s 143(3) after giving effect to 

DRP directions u/s 144C of the Act. The Ld. AR further submitted 
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that, similar issues involved in other years and therefore, the 

assessee wish to keep the disputed issues open for adjudication, if 

necessary  at appropriate time. The Ld. DR present for the revenue 

has not opposed application filed by the assesee for withdrawal of 

appeal. 

 

3.  Having heard both the parties, and considered letter filed by 

the assessee, we dismiss appeal filed by the assesee as withdrawn, 

but keep the disputed issues open for the assessee to challenge at 

appropriate times. 

 

4.  In the result, appeal filed by the assessee is dismissed. 

 

Order pronounced in the open court on this   12 /02/2020 

             
                   

Sd/- 
(SAKTIJIT DEY) 

         
                  
                    Sd/- 
              (G. MANJUNATHA) 

            JUDICIAL MEMBER                                  ACCOUNTANT MEMBER 
 
 

 

Mumbai;    Dated   12/02/2020 

Thirumalesh Sr.PS 
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             BY ORDER,                                                      
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